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INTRODUcnON 

I, the Chairman, Committee on Public Undertakings having been 
authorised by the Committee to present the Report on their behalf, 
present this 33rd Report on Indian Airlines-Under Utilisation of Fleet; 
Idle Wages to Flying Crew; Avoidable Payment on Leased Aircraft; 
Wasteful Expenditure on Training of Pilots; and Delay in Commissioning 
of Jet Engine Shop. 

2. The Committee's examination of the subje~! was based on Audit 
Paragraphs 3.2 to 3.6 contained in the Report on Union Government 
(Commercial) of the Comptroller & Auditor General (No.3 of 1993) of 
India. 

3. The Committee took evidence I of the representatives of Indian 
Airlines on 6th, 7th, 16th, and 17th September, 19.93 and the represen-
tatives of Min!dry of Civil Aviation and Tourism (Department of Civil 
Aviation) on 25th November, 1993. 

4. The Committee considered and adopted the Report at their sitting 
held on 21st April, 1994. 

5. The Committee wish to express their thanks to Ministry of Civil 
Aviation and Tourism (Department of Civil Aviation) and Indian Airlines 
for placing before them the material and information they wanted in 
connection with examination of the subject. They also wish. to thank{.w 
particular the representatives of the Ministry of Civil Aviation aod Tour'" 
(Department of Civil Aviation) and Indian Airlines who appeared for 
evidence and assisted the Committee by placing their considered views 
before the Committee. 

6. The Committee also place on record their appreciation for the 
assistance rendered by the Comptroller & Auditor General of India. 

7. They would also like to place on record their· sense of deep 
appreciation for the invaluable Assistance rendered to them by the officials 
of the Lok Sabha Secretariat attached to the Committee. 

NEwDEun; 
April 28, 1994 
Vaisakha 8, 1916 (S) 

(vm 

VILAS MUTTEMWAR, 
.- t:hairmOlf, 

Committee on Public Undertakings. 



PART A 
BACKGROUND ANALYSIS 

The Comptroller & Auditor General of India in Paragraphs 3.2 to 3.6 of 
the Report on Union Government (Commercial) No.3 of 1993 has made 
observations in respect of Indian Airlines OD the following aspects which 
have been dealt with in the succeeding Chapters: 

(i) Under utilisation of Fleet; 
(ii) Idle wages to Flying Crew; 
(iii) Avoidable payment on Leased Aircraft; 
(iv) Wasteful expenditure on Training of Pilots; and 
(v) Delay in commissioning of Jet Engine Shop. 

r UNDER UTILISATION OF FLEET 
1.1 The Audit has observed that Indian Airlines contracted for purchase 

of 19 Airbus A·320 aircraft on 15th March, 1986 for delivery between 
June, 1989 and March, 1990 with an option to purchase 12 more aircraft. 
The option was exercised in June, 1989 for delivery of the aircraft between 
December, 1990 and January, 1992. The Corporation received 15 aircraft 
between 27th June, 1989 and 9th February, 1990 and put them· into 
commercial operation as and when received. 

1.2 When the Committee asked the reasons for induction of such a large 
fleet in one single year while earlier it was in phases the Corporation 
stated that keeping in view the traffic growth of over 10% during. the 
period 1981·85 and future projections of 10.1 %, there was acute shortage 
of capacity indicating requirement of 25 A-320 aircraft during 1989·90. 
However, the Corporation decided to purchase 19 A·320 aircraft for 
induction in 1989·90 and 12 additional in 1990-91 was based on 8% annual 
growth rate of traffic. 

1.3 One of the Airbus A·320 met with a fatal accident in February, 1990 
at Bangalore killing 92 persons on board. Thereafter the Government 
suspended the operations of the entire fleet of Airbus· (A·320) on 
19.2.1990. 

1.4 During oral evidence of the representatives of the Ministry, the 
Committee desired to know whether Government had made any 
assessment as to the adequacy of infrastructural facilities and preparedness 
of the Corporation before according approval for induction of such a large 
fleet of sophisticated aircraft in a single year. The Secretary, Deptt. of 
Civil Aviation stated that the Government received the project report 



2 

which contained the details though it had accepted the project report 
without going into the 'micro details'. 

The witness further added that the Government at the Ministry level did 
not go into the details of the state of preparedness of Indian Airlines to 
actually induct and operate the fleet. According to him, the Government 
at the earlier stages did not think it necessary to apply their mind to the 
'micro-details' of the steps required by the Corporation. When asked 
further why the Government did not think it necessary to go into the micro 
details, the Secretary, Civil Aviation during evidence stated that it was due 
to the reason that the Corporation was having more than 30 years 
experience in operating the airlines. 

1.5 The Ministry have in a written reply further stated in this context 
that at the time of signing of the agreement in 1986, they considered the 
period of three years time available for delivery of aircraft by July, 1989 as 
adequate to bring the Airline to readiness to fly the aircraft. 

1.6 When asked what measures IA have taken during the interverdng 
period i.e. between the signing of the contract in 1985 and delivery of 
A-320 aircrafts in June, 1989, IA in a written reply 'stated as under: 

"STATE OF PREPAREDNESS 

(A) Infrastructural facilities 

Maintenance hangers were planned in advance and IAAI was 
entrusted the contract on 3.5.1988 for construction of 3 hangers, 
4 ancilliary buildings, aparon and the required taxi track to be 
completed in phases. The first hanger alongwith annexe and part of 
aparon was made ready in December, 1989 foHowed by 2 more 
hangers and ancilliary building etc. on December, 1990 and June, 
1991 respectively. 

As provided in the Agreement with Airbus Industrie the technical 
documentations were received in the first quarter of 1988 dealing with 
initial maintenance facility plant:ing of the aircraft and the spare parts 
provisioning manual was received six months prior to the first 
delivery of the aircraft (21.6.1989). On receipt of these documents 
necessary action for procurement of major items, maintenance spares 
etc. as required and recommended by the manufacturer was taken. 

(B) Training of Pilots and other members of Crew 

4 sets i.e. 8 pilots per aircraft totalling 152 pilots were trained free 
of charge at Toulouse (France) as per agreement with Airbus 
Industrie for purchase of 19 A-320 aircraft. The duration of training 
at Toulouse was 7 weeks for simulator and Flying Checks. Before 
these pilots underwent training at Toulouse, they underwent one 
weeks' basic induction course at Central Training Establishment of 
Indian Airlines. 
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After successful completion of training, the first batch returned to 
India on 9.6.1989 and the last batch on 28.2.1990. The training was 
completed in such a manner that adequate number of pilots were 
available to match the induction of each A-320 aircraft. 

Besides these, 8 Navigational Instructors, 10 Flight Despatchers 
and 12 Cabin Crew Instructors also underwent abinitio training at 
Toulouse. 

(C) Training of Maintenance Engineers 
As on 16.1.1990, a total of 163 technical personnel (Engineering 

Executives, Aircraft Maintenance Engineers and Engineering 
Training Officers) were trained abroad on A-320 airframe, V2500 
Aero Engines and Avionics as per the DGCA approved syllabus. 
They were fully capable of maintaining/attending the snags of the 
aircraft. 

Unfortunately there was major industrial relations problem with 
Maintenance Engineers during 1988 and 1989 resulting in only 
Executive Engineers being trained abroad initially to servic~ the· 
aircraft. However, adequate number of trained personnel' were 
available to handle the A320 aircraft as and when they were received 
and put into operation." 

1.7 Asked whether the Ministry enquired from the Corporation as to 
why it could not opcrationalise the project of induction of A-320 fleet, the 
Secretary, Deptt. of Civil Aviation stated during evidence that no records 
are available in the Ministry to verify as to why Government have not 
asked IA and reasons for its failure to operationalise the project. 

It was further stated that the anxiety all through had been to try to make 
the best use of the situation then and reinduct the planes into service. 

1.8 The Committee desired to know the specific areas of the project 
report which the Corporation failed to implement or implement in time, 
the Secretary, Civil Aviation during evidence stated as follows: 

"One is delay in training of the operational staff that is pilots and 
engineers and the second is the setting up of maintenance facilities." 

1.9 On the question of role of the representatives of the Ministry on the 
IA Board prior to the induction of A-320 aircraft and whether the Ministry 
tried to get status reports from the Corporation, the Secretary, Civil 
Aviation stated during evidence ,as ~follows: 

"It is a point which has caused a deep distress and concern to us. 
The fuet is that this infrastructure took much longer time to establish 
than should have been the case. The question as to what were the 
officers of the Ministry doing in the Board of the Indian Airlines is 
very valid. The answer to that, as far as I would like to submit, is 
that they were trying their best to see that it is expedited. There is 
nothing more they can do than trying to expedite things. The real 
issue was that a large fleet of aircraft was for the first time brought in 
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and that is where they may have gone wrong. They over-estimated 
their ability to induct." 

1.10 Asked why Government have not taken any action against officers 
who failed to get the project operationalised as envisaged by IA in the 
project report, the Secretary, Civil Aviation, stated during evidence as 
under: 

"This is the highest body to guide and oversee the working of 
public enterprises which are passing through a very critical time 
today. Would it be correct on the part of the Government or the 
Ministry to ask the Corporation to take action against l('wer level 
functionaries? My submission is that it would not be correct to do so. 
It would be better to hold the higher management acc9untable. In 
this case, you will find that the Chief Executive or the high level 
functionaries of the period 1986·90 have all left and the last Chief 
Executive resigned on this very issue itself when the crash took place 
in Bangalore." 

1.11 The Government appointed on' 22.2,1990 a high powered technical 
committee under the chairmanship of Air Marshall S.S. Ramdas to assess 
the adequacy/preparedness of the Corporation to handle the safe 
operation of A-320 aircraft. 

1.12 The Committee found that the management lacked the necessary 
infrastructure and training facilities for the operation of such a large 
number of aircraft. There was lack of detailed planning fo'! induction of 
aircraft combined with lack of coordination between different department •. 
The magnitude & complexity of the project was not systematically analysed 
by the Corporation. 

1,13 The major recommendations were on sclection & training of Pilots 
& Engineers, maintcnance infrastructure, organisation & procedures as 
also on operations and integrated managcment. 

1,14 Askcd whether Government have ever realized that if pilots and 
engineers arc inadequately trained, accidents can take place, the Secretary, 
Civil Aviation stated during evidence that an accident is an accident. That 
gives a painful opportunity to make an appraisal of the shortcomings. 

1.1S When asked whether IA was in agreement with the observations of 
the Ramdas Committee, the CMD, Indian Airlines agreed during evidence 
that what the Ramdas Committee had said was correct. 

1.16 When asked what were the major recommendations made by the 
Ramdas Committee in its report and the action taken by the Indian 
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Airlines towards its implementation, the Indian Airline. in a detailed 
written reply stated as noted below:-

"The Committee made certain recommendations for the safe 
operation of A·320 fleet which related to:-

(i) Training of Pilots 
(ii) Training of A&C Engineers 
(iii) Maintenance Infrastructure 
(iv) Maintenance/operating procedure and use of Minimum Equipment 

List (MEL) 
(v) Integrated Management system to coordinate all activities related 

to rectification of the deficiencies noted. 
Indian Airlines took the following steps to implement these 
recommendations before resumption of A·320 operations: 
1. The Ramdas Committee's Report was persucd by the Special Cell 
of Indian Airlines consisting of the Director of Engineering, the 
Director of Training. the Director of Flight Safety. the Director of 
Operations and Capt. J.R.D. Rao, Operations Manager (Project), 
was the Convener of this Cell. A number of meetings were held with 
the Secretary of Civil Aviation, the Director Oeneral of Civil 
Aviation (DGCA), the Indian Commercial Pilots' Association 
(ICPA) and the 'ndian Aircraft Engineers Association, during which 
there were detailed discussions regarding the modalities of 
implementing the Report. 
2. In view of the recommendations made by Ramdu Committee, 
Indian AirUnes in consultation with DOCA have decided thlt all A· 
320 pllots would undergo extensive ground course for I minimum 
period of six day. ,as well I. 1·112 hours of practice flying training 
before being subjected to route checks. 
3. All the 93 'A' " 'C' Engineers have undergone a reUe.her course 
on the Avionica sy.tem. of the A·3~O aircraft. The SyUabUi for thi. 
refresher course was formulated in con.ultatlon with DGCA. 
4. The DGCA ha. started conducting eXlmination for the iIIue of the 
'A I " 'C' licence and to date 38 Engineers have been iI.ued with the 
said licence. 
5. All .tationl to which A·320 will operate will have 'A' " 'C' 
Engineers who have been licenced by DOCA. Avionics Engineers 
will oe available at all station. where. daily/weeklyl'A' Check are 
planned to be carried out. AvioniCi En,ineerl will be ICnt to on 
outstation in cue any major rectification is required to be carried on 
the Avionic System. of the Aircraft. 
6. The Minimum Equipment Li.t (MEL) hu been reviewed and it 
was decided that no .nags will be allowed to be carried forward from 
Delhi, Bombay, Calcutta and Hydcrabad u well as the time of 
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carrying forward the snags has been reduced from 72 hours to 
48 hours. 
7. It will be ensured that adequate spares, tools and equipment are 
available at all main and transit stations to which the A·320 is likely 
to operate. It will be ensured that calibrated Ground Power Units 
will also be available. 

8. Over and above the recommendations of Ramdas Committee 
enumerated in the preceding paragraphs, Indian Airlines felt that due 
to the prolonged grounding of A·320 aircraft, all pilots· would 
undergo seven sessions on the Simulator and would undergo Line 
Oriented Flying Training before carrying out four route checks. 
9. Additional extensive checks, taking into consideration the 
recommendations made by Airbus Industrie and DGCA, are being 
carried out on all aircraft which have not flown for two months. 
Acceleration checks of the Engines have also been carried out and 
test flights on some of the aircraft have been successfully carried out 
on and others will be carried out as and when they are due. ,Some 
aircrafts are being used for training at Hyderabad. The Director of 
Engineering. the Director of Flight Safety and the Director of 
Opcrations visited Airbus Industrie at Toulouse to discu's the retrofit 
programme. reinduction of A·320 into service and flight crew 
refresher training. Improved components are being sent and the 
retrofit programme on our A"320 fleet is going on. As regards the 
flight crew refresher training. Airbus Industrie was of the opinion 
that the syllabus drawn up by Indian Airlines .is much more 
comprehensive than the syllabus suggested by them. 

10. The Special Cell consisting of the Director of Engineering, the 
Director of Training. the Director of Flight Safety and the Director 
of Operations is monitoring the implementation of the 
rCl:ommendations of the Ramdas Committee and it will be ensured 
that all the recommendations will be implemented before the A·320 
operation is resumed." 

1.17 When asked if any of the recommendations of the Ramdas 
Committee were not implemented by lA, the Secretary, Civil Aviation 
stated during evidence that the recommendation about the qualifications 
prescribed for pilots and engineers i.e. Graduation in science could not be 
implemented. The witness further added that now the qualification 
prescribed is 10+2 with science subjects. 

1.18 When asked whether the Ministry ever reviewed the progress of 
implementation of recommendations of the Ramdas Committee, the 
Ministry in a written reply (December. 1993) stated:-

"The Government was monitoring from time to time 
implementation of the recommendations made by the Ramdas 
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Committee. It was only after being satisfied about the progress of 
implementation that Government allowed reinduction of A-320 
Airbus into operation. 

The Airlines is now fully prepared in respect of infrastructural 
facilities, including training of crew, for the operation of the present 
A-320 fleet as well as of the six more expected to be added in the 
course of the next few months." 

1.19 During oral evidence of the representatives of the Corporation, the 
Committee asked whether Indian Airlines initiated any action for fixing 
responsibilities for lapses pointed out by the Ramdas Committee, the 
CMD, IA replied as undcr:-

"No Sir, fixing of responsibilities has not been done." 
1.20 In this context, the Secretary, Department of Civil Aviation has 

stated during evidence as under:-
"Sir, the fnct is thut a formal fixation of responsibility has not been 
done. Government have not asked in the manner in which you have 
suggested. as to why the actions expected were not taken. You arc 
nosol\lIcly right in saying thnt for enforcement of bctter accountability 
in futurc. such steps arc necessary and desirable. I have absolutely no 
diffaencc in perccption on this. I have only tried to explain as to 
why this was not done at that time by the Ministry. Their anxicty at 
that time was really to get things going and to find ameliorative ways 
rather than go in for punitive action. Whether it is right or wrong. 
the Committee will certainly judge." 

1.21 WI-en the Committee asked as to whnt were the reasons for lack of 
coordination between different dep:utments as pointed out by the Ramdas 
Committee. IA in a written reply stated as under:-

"Arising out of the conclusion arrived at by Ramdas Committee 
with regard to lack of coordination between different departments, 
Indian Airlines in a letter dated 23.3.1990 informed the Government 
that this was a debatable point. However. the recommendations made 
by Ramdas Committee were accepted by Indian Airlines. A special 
cell comprising of Director of Operations, Director Training, Director 
Flight Safety. Director of Engineering and Operations Manager 
(Project) was set up at Headquarters to monitor and ensure 
coordinated implementation of the recommendations made in the 
Ramdas Committee Report. The operation by A-320 aircraft since 
rcinduction. has been smooth." 

1.22 Audit observed that the Corporation did not take delivery of the 
remaining 4 aircraft subsequent to the grounding of the entire fleet of 
A-320 from 19.2.1990. 

1.23 It is observed from Report of the Committee set up for Lease/re-
sale of A-320 aircraft that the Board of Indian Airlines feIt that it would 
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be appropriate to have discussion with Ws. Airbus Industrie and request 
them to agree to delay the delivery of the four aircraft (Nos. 16 to 19) at 
no cost to Indian Airlines. Indian Airlines accordingly, requested the 
Government on 14th March, 1990 to appoint and authorise a Committee, 
consisting of representatives of the Government, Indian Airlines and 
Air India, to conduct discussion with Ws. Airbus Industrie and take final 
decision in the matter. 

1.24 When asked whether IA formally requested the Government to 
constitute the Committee, the Secretary, Civil Aviation stated during 
evidence:-

"Yes, Sir, they did." 

1.25 When asked why the Ministry did not respond to the suggestion of 
IA to appoint a Committee to negotiate with Airbus Industrie for delaying 
the pu.rchase of 4 aircraft, the Secretary, Civil Aviation stated during 
evidence as follows:-

~·It is a fact that no decision was taken to appoint a Committee to 
go into this matter. You have to see it in context that there were 
many back and forth movements of decisions. At one stage, it was 
said that the fleet should be reinducted into service." 

1.26 The Government authorised the Corporation on 16th May, 1990 to 
take delivery and re-sell the 4 aircraft at a premium and lease the 
remaining 14 aircraft left with it for about a period of six months. 

'. 
1.27 Indian Airlines constituted a Committee to scrutinise the offers 

received for leasing/re-sale of these aircraft and give its recommendation 
to the Board. No decision was taken for about. nine months by this 
Committee. Audit further observed, had the 14 aircraft been leased for 
even six months IA could have earned US $294 lakhs or Rs. 50.77 crores. 

1.28 Asked whether any time limit was set for the Committee 
constituted for Lease/re-sale of A-320 aircraft to submit its report, CMD, 
IA sai·d:-

"No. Sir." 

1.29 On being enquired as to the objectives of Government when the 
Corporation was asked to lease out the 14 aircraft, the representative of 
IA stated that 8S the resumption of A-320 service could take some time, 
the Government decided to lease out the 14 aircraft. 

When asked further if Government wanted to minimise the cash loss, 
the witness repJied:-

"Yes, Sir." 
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1.30 When asked ~he details of offers received by IA for resalelJcasc of 
A-320 aircraft, Indian Airlines in a written reply furnished the following 
details:-

"DETAILS OF OFFERS FOR LEASE OF A-320 AIRCRAFT' 

SI. N arne of the Party 
No. 

1. Avio Group, Australia 

2. Jagson International Limited, 
New Delhi 

3. Pacific Capital Management 
Limited, Singapore. 

4. GAM UN International Capital 
Investment Limited 

5. Intair Holdings 

Offer for Lease 

14 Aircraft at a lease rate of 
US $ 350,000 per aircraft per 
month. 
14 Aircraft at a lease rate of 
F.s. 50 lakhs per month per 
aircraft. 
7 Aircraft at a lease rate of 
US $ 250,000 per month. 
14 Aircraft at a lease rate of 
US $ 200,000 per month per 
aircraft. 
14 Aircraft for total rental of 
US $ 3.5 million per month for a 
minimum lease period of 5 years 
for all 14 aircraft, engines and 
spares etc. 

Regarding sale of aircraft the offers received from 12 parties ranged 
from US $ 30 million to US $ 52.5 million each aircraft, Only 2 
offers-one of US $ 46 million and other US $ 52.S million were more 
than the purchase price of US $ 42 million approximately." 

1.31 During evidence the Committee were informed that the 
depreciation cost of A·320 Aircraft was US $ 1.85 lakh as against the 
highest offer of US $ 3.5 lakh per aircraft per month. 

1.32 When the Committee asked as to why Government did not ask the 
Committee to expedite the decision in respect of re-salellease of Aircraft 
in view of the fact that the Corporation was asked to Lease the aircraft for 
a period of six months, the Srcretary, Civil Aviation stated as follows:-

"I can answer by pleading before the Committee to understand the 
underlying thoughts and the desire to reinduet the fleet. At one 
stage, the Indian Airlines was even permllted to reinduct the aircraft 
and they advertised the resumption of A-320 but the decision was 
countermanded ... 

1.33 When asked further whether status reports from the committee or 
Indian Airlines were called. the representative of the Ministry stated 
during evidence that the Ministry did not call for any status reports from 
the Committee. 

1.34 Indian Airlines decided on 16th August, 1990 that further action 
for leasing out A-320 aircraft need not be taken as the lease rates offered 
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by the parties ranged between 2 lakhs to 3.S lakhs dollars per month 
alainst the minimum fixed rate of 4.75 lakh dollars per month. 
Government again advised Indian Airlines on 9th October, 1990 to lease 
out adeast 4-6 aircraft to the reputed Airlines as the reinduction of A-320 
was likely to take some more time. All lATA Airlines and operators of 
A-320 aircraft and leading aircraft leasing companies were accordingly 
advised to respond latest by 20th November. 1990. No firm offer for lease 
of these aircraft was received from any party. 

1.35 Asked when did IA inform Government of its decision not to 
pursue the leasing option further, the Ministry replied in a note that on 
9.4.1991, IA informed Government its decision not to pursue the leasing 
option. 

1.36 Asked if Government asked IA to fix responsibility for the loss to 
IA in not leasing the aircraft, the Ministry in a written reply stated:-

"No, Sir. The decision not to lease out the aircraft was taken by 
Indian Airlines on 16.8.1990. In view of inadequate offers and 
possibility' of early induction of A-320 into service." ; 

1.37 Audit observed that Government permitted a special flight on 
10th Jllly, 1990 from Delhi to Hyderabad and back with passengers on 
board. Following this special flight, in September 1990 Government 
permitted the use of Airbus A·320 for evacuating Indian Nationals from 
the Gulf. 

1.38 Asked why Government have not permitted resumption of flights 
after successful test flight of one A·320 in July, i990, th't: Ministry in a 
written reply stated:-

"The decision to resume A·320 services after implementation of 
Ramdas Committee's recommendation was subsequently reviewed 
and the Government decided to induct A-320 services after the Court 
of Inquiry appointed to enquire into the causes of Bangalore air crash 
completed its task." 

1.39 When asked if IA could have :einducted all the grounded aircrafts 
simultaneously, a representative of 1,4 stated during evidence as under:-

"Actually as far as an aircraft is concerned, when the aircraft is on 
ground for 15 montbs, then a major check ha's to be carried out and 
it takes about three to four weeks. Whcn there is a cluster of aircrafts 
on ground. then we cannot carry out the checking quickly. That was 
one of the problem for reinduction." 

1.40 The Ramdas Committee also observed that considering the changes 
II' .cockpit managemnet and flying technique demanded by the 
IOphisticated aircraft some qualitative criteria for selection could have been 
applied but on the contrary selection of personnel (Pilots & Engineers) was 
Dot quaUtative but was based on agreement with respective Association! 
Unions. 
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1.41 When asked what criteria was adopted for selection of Pilou for 
A·320s, Indian Airlines in a written reply stated as under:-

"All pilots sent for conversion as co· pilots/commanders of A·320 
aircraft met the basic minimum qualification/criteria laid down by the 
manufacturers and OGCA. The pilots sent for training were selected . 
by established method which is being followed in Indian Airlines 
from the very beginning i.e. 

(i) to have minimum of 5 year service left as on 1.4.1989. This 
condition may be relaxed in exceptional cases at the discretion 
of the management; 

(ii) satisfactory medical history; and 
(iii) ·satisfactory service/training records. 

These pilots were sent to CTE' for one week of basic induction 
course and then to Toulouse for 7 weeks of simulator and flying 
checks. After succcssful completion of training, first batch returned to 
India on 19.6.1989 and last (16th batch) on 28.2.1990. 

Furthcr as per the criteria laid down by the manufacturer, the 
pilots with prior jet transport experience were to be trained on A·320 
type of aircraft. No minimum experience was however laid down for 
the purpose. However, Indian Airlines selected pilots having B·737 
command experience of 1500 hours for training as A·320 
commanders. The OGCA had also exempted such commanders of 
B·737 aircraft trained on A·320 aircraft from gaining 100 hours of 
flying experience as co· pilot and therefore these trained pilots were 
directly released to fly as pilot in command of A·320 type of aircraft 
after undergoing requisite training and checks. The other pilots who 
had less than 1500 hours of pilot in command experience of B· 737 
aircraft were required to fly atleast 100 hours as co·pilot on A·320 
~ype of aircraft. 

The criteria approved by OOCA for training of B· 737 pilots as co. 
pilots of A·320 aircraft was that th,cy should have a minimum of 
500 hours of jet experience i.t. as Co·pilot of B·737 aircraft. 

Out of 152 pilots sent abroad for free training in the- inUrnl phase. 
only 3 pilots could not successfully complete the conversion 
programme ... 

1.42 Audit observed that prior to grounding of A·32o. (June 1989 to 
January 1990) the Corporation failed to attain the planned daily utilisation 
of the aircraft. Aaainst the planned 7.7 hours per aircraft. the actual 
utilisation was only 5.7 hours per aircraft. 
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1.43 Whcn asked the reasons for under utilisation prior to grounding of 
A-320s, the Ministry stated as follows:-

"The main reason for under utilisation prior to grounding was due to 
agitations of Engineers in November-December 1989. Industrial 
unrest and resignation of pilots are among the causes of under 
utilisation after December 1990." 

1.44 Asked what was the expenditure incurred on maintenance during 
February-December, 1990 after the fleet was grounded, Indian Airlines in 
reply stated:-

"The maintenance schedule of 19 A-320 aircraft like any other 
aircraft is carried out based on either flying hours or elapsed time, 
whichever is earlier. During the period of grounding of A-320 fleet 
(February to December, 1990) the routine maintenance schedule was 
carried out on elapsed time basis. The expenditure incurred during 
the grounding period is estimated Rs. 1.10 erores." 

1.45 When asked what was the operating and net revenue loss incurred 
due to non-operation of fleet,during July-December, 1990 the Corpora.ion 
in a written reply stated:-

"The operating and net. revenue loss on account of non-operation of 
flights during the period July to December 1990 (155 days) was as 
under: 

Traffic Revenue 
Operating Cost 
Net revenue loss 

Rs. in crore 

127.54 
(-) 71.:n 

56.23 

The above loss has been worked out on the basis of 642 hours per 
week by A-320 'fleet (61/2 hrs, per aircraft per day)." 

1.46 The Corporation opted for ourehase of 12 additional aircraft in 
June. IlJ8lJ with deliveries during December, 1990 and January, 1992. The 
delivery schedules were revised for 7 aircraft in 1993 and for 5 in 1994. 
The revision ill delivery schedule of additional aircraft would result in cost 
escalation by US $ 19.656 million or Rs. 52.70 crores due to increase in the 
exchange nltes. 

1.47 Audit has observed that the existing fleet of A-320 aircraft with the 
Corporation was being ullderutilised. Already there arc 23 A-320s with the 
CorpMation. Induction of the 12 additional aircraft would result in further 
increase in the ullutilised capacity with the Corporation. 

1.48 When asked what was the average number of A-320 aircraft made 
available for COIllIili.:l ial operation during 1991-92 and 1992·93, Indian 
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Airlines stated that the average number of aircraft available fanged 
between 8-1S in 1991-92 and 13-15 in 1992-93 while the capacity during this 
period was 18 aircraft except for March 1993 when there were 19 aircraft. 

1.49 When asked what is the number of aircraft A-320 or others 
proposed to be added to IA fleet in 1993-94, the company informed that 
the number of aircraft proposed to be added: 

- Upto August, 1993 
- Delivery in Nov. 1993 
- Total as on (31.3.94) 

24 
1 

25 
During 1994-95, 5 more aircraft will be acquired. 

1.50 When asked whether in view of the existing under utilisation will 
the Corporation be ready to operate tbe six additional air.craft to t·e:: 
acquir.ed by it after August, 1993, the Secretary, Civil Aviation stated 
during evidence as follows:-

"I am reasonably confident. My confidence is based on a very 
recent event that has taken place. We have revised the flight duty 
time limitation agreement with the Pilots' Association by which pilots 
will be flying longer hours than what they we!e required to fly 
earlier" . 

1.51 When asked whether the Board of IA ever discussed the matter of 
under-utilisation of fleet in view of losses incurred by IA due to grounding 
of A-320 fleet, the Indian Airlines in a written note stated:-

"Board of Indian! Airlines had been fully apprising the situation from 
time to time giving directions to the Management with regard to 
questions arising out of suspension ·of A-320 serVices including the 
under-utilisation of fleet. Losses on account of grounding of A-320 
fleet had also been considered and discussed in four meetings (i) on 
13.3.1990 suspension of A-320 service and its financial and physical 
implications were considered; (ii) On 30.3.1990 regarding questions 
relating to resumption of A-320 operations consequent upon the 
submission of interim report of Ramdas Committee on '5.3.1990; 
(iii) on 14.5.1990 with regard to minimising the losses, the 
management was directed to explore the possibility of leasing or sale 
of Airbus A-320 aircraft and to form a Comm;Uee for LeaselSale of 
A-320 aircraft; and (iv) On 29.6.1990 the Board was requested to 
authorise the Management to sellllease out A-320 aircraft." 

1.52 Indian Airlines informed the Committee during evidf'na! that 
40 percent market share has been taken by private air taxi operators on 
Delhi-Bombay, Delhi-Madras, Delhi-Calcutta and Bombay-Bangalore 
routes. Indian Airlines is still running on loss making routes where 
practically no Air Taxi Operator is going. Earlier Indian Airlines useq to 
cross-subsidise from the profits made from the ttunk routes. 
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1.53 When asked as to what the projections in respect of growth of 
traffic were for the next three years for the aviation industry as a whole 
and what share does IA envisage to corner in view of the stiff competition 
being met from the private air taxi operators in the country, the Indian 
Airlines in a written reply stated as follows:-

"The traffic carried in the domestic market has been found to be 
related to production' activity in the country and foreign tourist 
arrivals. In view of the growth of index of industrial production at 
0.1 % and 1.3% during 1991·92 and 1992·93 the market is expected to 
remain sluggish during 1993·94 and 1994·95. 
However, in view of the recent economic policies, it is anticipated 
that there would be sufficient stimulous in the production activity 
which in turn would result in a growth of 8 to 10% as has been 
achieved in the past. Indian Airlines will provide capacity for 8 to 
10% growth and is taking numerous steps to regain lost market share 
to Air Taxi Operators besides expansion of services in the Regional 
International Market." 

1.54 When asked how private air taxi operators cornered 40% market 
share on trunk routes inspite of absenc<? of ground support facilities with 
them, the Ministry stated in reply as under:-

"Air Taxi Operators provided better service to passengers who 
over the years, had developed a perception of Indian Airlines as a 
provider of indifferent service. 

The Air Taxi Operators do have facilities ~for routine 
maintenance ... 

1.55 On the question pf route allocation to private operators, the 
Ministry stated in reply:-

"The existing guidelines (AIC No. 24 of 1990) do not envisage 
allocation of routes to air taxi operators. The question of route 
allocation can be considered only after repeal of Air Coporation Act 
for which a- Bill has already been introduced in the Parliament." 

1.56 The Committee note that the Air Corporation Act, 1953 has 
recently been repealed by Parliament. The Committee understand that 
recently Government have made it mandatory for all Scheduled public and 
private airlines to operate on non·economie routes through issue of 
guidelines. 



II. IDLE WAGES TO FLYING CREW 
2.1 Audit has observed in this para that Indian Airlines paid interest 

free advances to pilots between June and August, 1990 in lieu of flying 
allowances after the fleet of A-320 aircraft was grounded in February, 
1990. 

2.2 The interest free advances were in addition to the normal salary & 
allowances drawn by the pilots. In all Rs. 66.12 lakhs were paid to the 
pilots. 

2.3 When asked the rationale for payments made to the pilots as 
compensation for loss of flying allowances even when they had not 
performed their duties, the Indian Airlines in a written reply 5tated as 
follows:-

"Consequent upon the grounding of A-320 aircraft w.e.f. 19.2.1990, 
the Indian Commercial Pilots' Association had been demanding some 
compensation to the A-320 pilots who were feeling the financial 
hardship on account of non-receipt of flying allowances. ICPA 
maintained that A-320 pilots were suffering for no fault of theirs. As 
it was becoming a serious industrial relations problem several 
meetings were held with the pilots. It was decided to give interest 
free advance to the pilots." 

2.4 Audit has observed that the Ministry of Civil Aviation confirmed 
that no part of the above advances had been recovered from the Pilots till 
July. 1992. 

2.5 During evidence the Committee asked whether any bond was 
executed before advances were paid to the pilots. the witness said:-

"No Sir". 
2.6 On the question whether the Management of the IA was competent 

enough to take the decision of paying advances to pilots. the CMD. IA 
stated:-

"Yes, Sir, the Management is competent to sanction the advance." 
2.7 On the question whether IA Board has given any directions for 

recovery of the advances from pilots, IA in a written reply stated as noted 
below:-

"Indian Airlines Board in its 222nd meeting held on 29.6.1990 while 
approving the payment of the first a dvances of Rs. 10,()()(Y- to each 
A·320 Pilot as interest free advance, decided that this amount was to 
be recovered in 12 monthly instalments. Before release of the 
amount, discussions were held with ICPA for obtainin, an 
undertaking towards recovery. It was made clear to ICPA that 

lS 
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concept of compensation could not be accepted but considering the 
circumstances. the A·320 Pilots deserved some relief. During the 
discussions it was finally agreed that the amount be paid to the A·320 
Pilots as approved by the Board on 29.6.1990. as an advance. but 
without asking for any unpertaking and that the question of 
adjustment of this amount CoUld be decided later. 

Due to continued suspension of A-320 operations and considering 
that A·320 pilots were facing great financial hardship. the Board at its 
meeting held on 16.8.1990 directed that the entire matter including 
financial relief be discussed and decided by the Management in 
consultation with three Joint Secretaries in the Ministry of Civil 
Aviation being the members of the Board. Accordingly further 
payments were made on four occasions between August 1990 and 
November 1991. Thus the total amount paid to these pilots was of the 
order of Rs. 66.12 lakhs. 

The matter with regard to the recovery has been und~r constant 
discussions with the ICPA right from July 1990. ICPA continue ,to 
represent that they were never in favour of treating the amount as 
advance but the Management as directed by the Board is still 
persisting that it has been in the nature of advance. 

No final decision about its adjustment has been taken so far. 
However, Board is seized of the matter." 

2.8 Audit has ohserved that the Corporation signed an agreement with 
the Pilots in February, 1993 revising the Meal allowance etc. effective 
January, 1993 January, 1990. The Corporation did not recover the interest 
free advances even from the arrears that were paid to the Pilots as the 
result of the Memorandum sijned with them. 

2.9 During evidence. the Committee asked whether the issue of 
recovery of advances paid earlier was discussed with the ICPA bcfor-e the 
Corporation signed the agreement with the pilots in February, 1993 the 
CMD, IA stated: 

"No. Sir." 
2.10 On the question of the normal practice in other Airlines for 

payment to Pilots when they are not flying for any reasons, the Ministry 
replied as follows: 

"After grounding of the Westland fleet, each pilot of Westland 
helicopter was paid a compensatory allowance of Rs. 1S()(y- per 
month by Pawan Hans Limited till the Pilots started flying other 
helicopters ... 

2.11 Asked what are the steps taken by the Board to recover the 
advances, the representative of the Corporation stated that no steps have 
been taken in that direction and that the matter was referred to the Board 
who have not yet taken a final decision. 
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2.12 Asked whether the Ministry knew of payments by IA to Pilots 
(recoverable advances) and if the Government have ever given any 
direction to IA for their recovery, the Ministry stated in reply as under: 

"Yes, Sir, No direction was given to Indian Airlines in the matter." 



III. AVOIDABLE PAYMENT ON LEASED .AIRCRAFT 
3.1 Indian Airlines took on lease an aircraft for one year from May 1989 

to April. 1990 from Aeroflot. Audit has observed in this para the wrong 
payment made of penalty by IA for shortfall in utilisation of leased 
Aircraft (TU-154). IA paid Rs. 50.84 lakhs to lessor as lease for the period 
of shonfall in utilising the aircraft. 

3.2 The shortfall was 169.29 hours during the period against minimum 
utilisation of 180 hours per month as stipulated in the lease contract. 
According to the Corporation under-utilisation was due to failure of lessor 
to make the aircraft available for use. Such a failure on the pan of lessor 
did not call for the IA to pay any penalty for under-utilisation. 

3.3 When asked why there was a dispute with Ws. Aeronot in respect 
of the exact number of flights cancelled. the CMD, IA statcd:-

"It was not very clear from the records, that is why the dispute was 
there. " 

3.4 Records made available to Audit by IA revealed that aircraft was 
not made available by the lessor for 62 days duirng the period May, 1989 
to April, 1990. The Corporation did not point out to the lessor that under-
utilisation was due to the non-availability of aircraft and instead it paid the 
penalty for the alleged under-utilisation. IA thus did not enforce the 
contract correetl y. 

3.5 On the question as to who in IA was responsible for ettforcing the 
contract, CMD, IA replied during evidence that the orders outlining the 
duties and responsibilities for enforcing the contract were issued by the 
Dy. Managing Director. The Commercial Director. was responsible for 
cordination while scheduling was the responsibility of the Planning 
Department. 

3.6 On being enquired as to why penalty was paid by IA while shortfall 
. in utilisation was on account of the lessor not making the aircraft available 

for operation, the Corporation in a written reply stated as follows:-
"At the time of settlement of dues with Mi Aeroflot, there were 
various issues involved such as whether the .flight cancellations were 
solely attributable to Mi Aeroflot, whether shortfall in utilisation was 
solely attributable to the lessor etc. As there was dispute on these 
issues, detailed discussions took place between the representatives of 
Mi. Aeroflcit and Indian Airlines in New Delhi during the period 
30th November, till 3rd December, 1990. After detailed negotiations. 
final settlement was arrived at with MS. Aeronot which resulted into 
a net payment of Rs. 97.85 lakhs by Mi Aeroflot in 

18 
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favour of Indian Airlines besides saving of approximately Rs. 45 
lakhs on account of interest for the late payments." 

3.7 When asked why IA failed to fix responsibility for non-enforcement 
of Contract, the Company in a written repl¥ stated that the provisions of 
the contract had been fully enforced and a final settlement was arrived at 
after detailed negotiations with MS Aeroflot in accordance with various 
provisions of the Lease Agreement. 

3.8 Asked if Government ordered any inquiry and asked the 
Corporation to fix responsibility for not maintaining proper records of 
flights and non-enforcement of the provisions of the Contract, with 
Aeroflot with regard to lease ot TU-l54 aircraft by lA, the Ministry 
replied as follows: 

"The Ministry has asked Indian Airlines to fix responsibility and take 
appropriate action against the concerned officials for dereliction of 
duties in this regard." 



IV. WASTEFUL EXPENDITURE ON TRAINING OF PILOTS 
4.1 Indian Ailines sent 152 Pilots to France for training in 1989-90. The 

Corporation could not utilise their services ful1y after their training. 
4.2 Audit has observed that selection of Pilots for training on A-320 

Aircrafts acquired by the Corporation was not proper. Four Pilots & two 
training officers trained by IA in 1989 & 1990 resigned or sought voluntary 
retirement and left IA after completing the training abroad. 

4.3 When the Committee desired to know whether any Undertaking was 
obtained from Pilots who have been trained on A·320 aircraft. the CMD. 
IA replied as under: 

"No bond was taken for that." 
4.4 On being asked why no bond was obtained from the Pilots, a 

representative of IA stated as under: 
"At that time. an attempt was made to ask the Pilots to sign the bond 
in writing. And the first batch of Pilots did sign the bond. After that 
there was resistance from ICPA and pilots did not sign." 

4.5 Audit further observed that out of the 4 pilots who resigned 2 
started technical training for six weeks but resigned in between. the other 
two Pilots completed technical training but had not reported for simulator 
Training. Upto 7th April. 1993. 134 Pilots have resignedlleft Indian 
Airlines and 40 more served notices of re~ignation. ..... 

4.6 During evidence when the Committee asked what is the total cost 
incurred by the Corporation on the training given to Pilots at France, a 
representative of IA stated as fol1ows: 

"It was free of cost. Only TAIDA was given." 
When asked to clarify further. the witness stated that the Pilots were 

paid Rs. 9O.00<Y- each towards daily allowance. The amount spent per 
Pilot including the Air Journey. TA1'>A lodging etc. comes to about 
Rs. 1.05 lakh. Thus the total amount spent by the Corporation on these 
152 Pilots works out to Rs. 1.60 crore. 

4.7 When asked the reasons for not recovering cost of training from 
final dues of Pilots who left IA and for not fixing responsibility for such a 
serious lapse. the Corporation in a written reply stated as follows: 

"Under the then existing rules. Pilots resigned by giving one months' 
salary in lieu of notice of one month. Proportionate amount of 
liquidated damages towards the cost of training has been recovered 
from those Pilots who had not completed their bond period. Of the 
106 Pilots who resigned only 5 were still covered under the bond. The 
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cost of training could not be recovered from most of the Pilots as 
they had completed their bond period under the then prevalent 
requirement. There are· no means available with the Corporation to 
recover the cost of training from such Pilots." 

4.8 When asked whether the resignation have to be accepted before a 
Pilot leaves the Corporation the CMD, IA stated during evidence as 
follows:-

"Strictly speaking, resignation should be accepted before one leaves." 

4.9 The Committee asked if the Corporation informed the Pilots of non-
acceptance of their resignations and that it would ~e deriliction of duties. 
The CMD, IA stated during evidence as under:-

"No action was taken. this was a lacuna in the Rules. In March, 
1993, the Corporation amended the rutes." 

4.10 When asked as to how many Pilots were trained by IA in India and 
France and expenditure incurred on them, IA in a written reply stated as 
follows:-

"Training in France 

1S2 Pilots (106 Pl. and 46 P2) were sent to France for A·320 
training which was free of cost. These pilots were paid only T NDA. 
Training in India 

37 PIon B-737 aircraft were sent to CTE for conversion training 
and 113 P2 on B-737 were sent for conversion as Co· Pilots from 
4.3.1991 till date. The conversion cost of 37 PIs and 113 P2s of B·737 
aircraft trained at CTE, was approximately Rs. 6.50 crores (37 x 4.80 
lakhs + 113 x 4.15 lakhs)." 

4.11 Audit observed that at the inhouse training centre· at Hyderabad. 
Indian Airlines incurs on an average Rs. 15 to 22 lakhs on training a Pilot 
on A·320. 33 Pilots were trained in 1991 (If which 3 resigned between July 
and September, 1992 and one joined Air India. Th~ Corporation did not 
recover any amount spent on their training. Indian Airlines suffered a loss 
of Rs. 60 lakhs on training of 4 Pilots. 

4.12 During evidence the Committee wanted to know whether the Pilots 
gave notice isS required under rules before resigning, the CMD, IA stated 
that they did not give notice but deposited one month's salary in lieu 
thereof. 
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4.13 Asked on what criteria the Pilots are deputed for conversion on 
different aircrafts, IA stated that the conversion of Pilots from B· 737 to 
A·320 is done according to the following pattern: 
Trainee Pilot to B·737 Co-Pilot Minimum 250 hrs. 
B-737 Co-Pilot to A·320 Co·Pilot Minimum 500 hrs. 
A-320 Co-Pilot to A-300 Co-pilot Subject to requirement. 
A·300 Co·Pilot to B-737 Minimum 1500 hrs. and subject to 
Commander 
B-737 Commander to A-320 
Commander 
A-320 Commander to A·300 
Commander 

requirement. 
Minimum 1500 hrs. and subject to 
requirement. 
Subject to requirement. 

4.14 When the Committee wanted to know the extent to which the 
operational schedule of IA got affected by exodus of Pilots and the 
resultant loss in terms of revenue and under-utilisation of fleet. IA in a 
written reply stated: 

"The exodus of Pilots occurred from June. 1992 and effected 
utilisation of B-737 fleet most. Utilisation of A-320 aircraft and A·300 
aircraft was also adversely effected as some Pilots on these aircraft 
also resigned. Loss of cash surplus on reduction in flying hours due to 
exodus of Pilots is estimated at about Rs. 94 crores per annum. as 
under: . 

A-300 A·320 B·737 

Shorfall of hours 745 6600 33600 
Cash Surplus per hour(Rs.) 90000 79100 10500 
Loss of Cash Surplus 6.70 52.20 35.28 
(Rs. in crores) 

Total; Rs. 94.18 crorts" 

4.15 On the question of the number of Pilots who left IA during the last 
three years. IA in written reply stated: 

"20 A·320 Pilots have submitted the resignation from the service of 
Indian Airlines from 1989 till date. These Pilots were trained at 
Toulouse/CTE, Hyderabad. The total loss suffered by Indian 
Airlines on this account is approximately Rs. 23.50 lakhs which is 
towards T NO A only. 
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However, the total number of Pilots who have resigned during the 
last 3 years is as below: 

1991 2 
1992 66 
1993 39 

Total 107 

One Pilot took back his resignation subsequently." 

4.16 On the question if any enquiry was conducted or responsibility 
fixed by IA for not safeguarding the interest of the Corporation in this 
matter, the IA in a written reply has explained the position as noted 
below: 

"Out of 106 resignations of 64 Pilots have been accepted. S of these 
Pilots are covered under the Bond. Proportionate amount of 
liquidated damages have been recovered from 3 of them. Legal 
notices have been sent for recovery of amount to remaining two 
Pilots before communication of acceptance of resignations. 

Resignations of remaining 43 Pilots have not been accepted due to 
following reasons: 

1991 1992 1993 

Resignations cannot be accepted as Pilots 08 21 
are serving a bond period 
Resignations cannot be accepted as 01 01 
disciplinary cases arc pending against the 
Pilots. 
Resignations cannot be accepted as Pilots 05 01 
have to clear their loans after adjustment 
of their dues. 
Resignations cannot be accepted as Pilots 06 
have not given due notice according to 
Service Regulations 13. 

14 29 

It would thus be seen that interests of the Corporation have been 
safeguarded keeping in view the requirements of IA rules. H 

4.17 When asked what steps the Corporation took to make the Rules 
mandatory and obligatory, the CMD, IA stated during evidence that as per 
the rules obtaining after December, 1990 the Pilots have to execute a bond 
for Rs. 10 lakhs and serve the Corporation for a period of 10 years which 
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is extendable by 10 years for every subsequent endorsement. The Air 
Corporation rules are made by Government. 

The old IA Service rule provided for one month's 'notice or one month's 
salary in lieu thereof. This has since been modified by extending the notice 
period to six months and there is no provision for payment of s1llary in lieu 
thereof. These amendments have been challenged in two High Courts, one 
High Court has struck down the order and now the matter is before the 
Supreme Court. 

4.18 The Air Corporation Rules, 1954 provide that an employee of 
Indian Airlines selected for a specialised training has to execute an 
agreement before the commencement of training binding himself to serve 
the Corporation for a certain minimum period after the completion of the 
training or in the alternative to refund to the corporation sums paid to him 
by the Corporation during the period of training. 

4.19 When the Committee ask~d whether the Corporation rule, provide 
for execution of an agreement for a minimum period of service after 
training, the CMD, IA stated during evidence as follows: 

"Yes, Sir. There is Rule 38 of the Air Corporation Rules, 1954 for 
execution of an agreement." 

4.20 When further asked if it wal a mandatory requirement, the witness 
clarified as follows: 

"The Rule Itates that the Chairman may require execution of bond or 
in the alternative refund to the Corporation the expenditure incurred 
on the training. This is, therefore, diacretionary." 

4.21 When asked why Government ~id not consider it necellary to 
amend the rules so 81 to make the provillons ro,ardin, execution of bond 
mandatory particularly when th.: Pilots for A·320 aircraft were to be scnt 
abroad for traininl and private air taxi operations were allo to be 
introduced. the Ministry replied as follows:-

"At the time of induction of Airbul A·320a, the procedure wal to 
take a bond when the Pilots were initially recruited in Indian 
Airlines. IA tried to introduce a fresh bond for the Pilots before 
scnding them on train ina on A·320 aircraft. The Pilots were reluctant 
to si,n any such bond and were unwillinl to 10 for traininl if the 
bond was insisted upon. Since the aircraft were to be delivered to IA 
within a short time, Indian Airlines con.idered it appropriate to send 
the Pilot. for training without insisting upon a freah bond." 
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4.22 When asked if Government was aware of large scale exodus of 
Pilots from IA and the steps they are taking to check the same, the 
Ministry in a written reply stated as follows: 

"The main reason is the higher remunerations offered by the Air Taxi 
Operators. 

The following steps have been taken by GovernmenVIndian 
Airlines to prevent the exodus of Pilots: 
(i) OGCA has issued a directive to all private Air Taxi Operators 

not to employ any employee of -national carriers without a No 
Objection ,Certificate from the -employer. 

(ii) Bond of Rs. 10 lakh has been introduced at the stage of i~itial 
appointment. The trainee has to serve 10 years. For subsequent 
endorsements similar bonds have been prescribed. 

(iii) Earlier any employee could resign by giving one month's notice 
or one month's pay in lieu thereof. IA Emoloyees' Service 
Reau1ations have been amended. Now a notice of six months is 
required to resign. 

(iv) Allowances of Pilots have been revised and now linked with 
productivity. " 



V. DELAY IN COMMISSIONING OF JET ENGINE SHOP 
5.1 A project of IA for setting up a modern Jet Engine overhaul facility 

in New Delhi was approved by Government of India in 1984 at a cost of 
Rs. 14.95 crores with foreign exchange component of Rs. 4.57 crores. 

5.2 Aud it has observed that a turnkey contract was given in November 
1985 for Rs. 14.95 crores. The project was to be commissioned in three 
phases by May 1988. 

5.3 Audit further observed that Joint inspection was conducted in 
October, 1988 and discrepancy report was sent to contractor in November, 
1988. The facility remained under lockout by contractor between 6th 
February to 19th May, 1989. 

5.4 On the question why IA did not draw phases-wise schedules for 
completion of the project, IA in a written reply stated as follows: 

"As pcr the agreement with Ws. GETSCO Milestenes (phase-wise 
time schedule) were clearly indicated and payments were required to 
be made bascd on completion of the activity as indicated in the 
relevant milestones. It may be further stated that the payments \Vere 
released only after ensuring activity having been accomplished as 
indicated in the relevant milestone." 

5.5 The Committee are given to understand that one of the factors for 
increase in project cost was computerisation of test centre which was taken 
up separately at a cost of Rs. 1.10 crores approx. 

5.6 When asked if IA took Government approval for the increase in 
project cost, the Corporation stated in reply that as the increase in the 
project cost is mainly due to exchange rate variation, it did not require the 
approval of Government. . 

5.7 Asked why the project cost increased inspite of the fact that it was 
awarded on a turnkey basis, IA stated in reply as noted below: 

"The project cost has gone up in Rupee terms from Rs. 13.04 crores 
to Rs. 16.45 crores i.t. 2,,% increase (excluding the element of 
additional work of Rs. 1.10 crores). The increase in Indian Rupee 
cost is mainly due to exchange rate fluctuation." 

5.8 IA failed to impose a penalty of Rs. 1.6 crores (being 10% of revised 
project cost of Rs. 16.05 crores) in terms of the agreement with the 
contractor and inspite of the favourable legal opinion obtained by it in 
April 1989. The contractor was paid Rs. 13.55 crores upto May 1991. 

5.9 Asked whether any penalty was imposed for the delay, the CMD. IA 
stated during evidence that a decision was taken by the negotiating teams 
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which has to be approved by the Board. The penalty was being imposed 
and that full payment has not been made as yet. 

5.10 Audit observed tht on a proposal of the contractor for beneficial 
occupancy of the Engine Test facility and an undertaking to the effect that 
acceptance by IA could be subject to completion of discrepancies pointed 
out by lA, the Corporation in contravention of the understanding issued a 
certificate of acceptance in February, 1990. 

5.11 When asked further why no responsibility for such acceptance was 
fIXed, the Corporation stated: 

"Since there was adequate justification for acceptance of beneficial 
occupancy, there is no question of responsibility being fixed on· any 
individual ... 

5.12 When asked why certificate of acceptance was issued before defects 
could be rectified by the contractor in project, IA stated in reply as 
follows: 

"The beneficial occupancy was considered essential keeping in view 
the various constraints faced by MIs. GETSCO including the court 
case, so that the installation/commissioning of various equipments 
could commence and simultaneously Indian Airlines staff could move 
progressively into the Facility to start the exercise of inspection! 
acceptance of the equipment having been progressively received over 
a period of time. Thus it would be seen that beneficial occupancy was 
to reduce the time gap. Further as per the Contractor the equipment 
like Balancing Machine already available with Indian Airlines was 
also required to be shifted and commissioned in the new Facility. As 
a result of which the progress of work on Hot Section Inspection! 
Rectification of JT8D engines had come to a standstill. With the 
beneficial occupancy this work could commence expeditiously. As 
stated above, the beneficial occupancy Certificate was issued with 
certain conditions." 

5.13 Audit observed that use of shop equipment, testing and 
commissioning started in phases by January, 1991 with the result that the 
project was fully ready only by July, 1992 instead of May, 1988 i.t. a delay 
of over 4 years. The facility still needs rectification5'teplacement of cranes 
etc. in Test cell and Repair Centre. 

5.14 When asked what is the capacity of the Engine shop, the CMD, IA 
stated during evidence as follows: 

"Between August, 1992 and July, 1993 the production had been: Hot 
Section Inspection 9 Engines, Rectification 13 Engines, Heavy 
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Maintenance-1 Engine, V2S00 Engine Building-47 and 
Modification of IT8D Engines - 275." 

S.lS On being enquired about the capacity utilisation, the witness stated 
as under: 

"It would be about IS percent. It takes three-four years for full 
capacity utilisation to be built up. This project has been delayed by 
four years." 



VI. GENERAL 
6.1 The Committee understand that Government has appointed a 

Committee to review the air traffic estimates. 
6.2 Asked when the Committee appointed on air traffic assessment is 

likely to submit its report, the Ministry replied as follows: 

"This Committee was appointed on 6.9.1993. Its report is 
expected by the end of December, 1993." 

6.3 It has come to the notice of the Committee that Government have 
repealed the Air Corporation Act, 1953. 

6.4 The Committee understand that Government has recently appointed 
a new Managing Director of Indian Airlines and that a Joint Board for Air 
India and Indian Airlines was constituted comprising of officials. travel 
trade representatives, hoteliers and representatives of backward and 
scheduled castes. A joint Chairman for both Air India and Indian Airlines 
has also been appointed. 

6.5 It has come to the notice of the Committee that Indian Airlines has 
incurred a staggering loss of R5. 226.45 crores for the nine month period 
ending December 31, 1993 due to substantial increase in operation by air 
taxi operators (ATOs) in the country. The loss is likely to cross Rs. 250 
crore mark by the end of the current financial year. The Government is 
reportedly seized of the situation and certain- steps are being taken to 
overcome the problem so as to enable the airline compete with private 
ATOs. 
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PART B 
CONCLUSIONS AND RECOMMENDATIONS OF TIlE COMMITIEE 

1. The Committee's examination of Audit observations In -respect of 
certain aspects or the functioning of Indian Airlines revealed serious lapses, 
administrative laxity, Indecisiveness and delay in takllll decisions both on 
the part of the Corporation -as weD as Government which resulted In huge 
losses to the Corporation with regard to Under UtUisation of neet before 
and after induction of Airbus A·320s, Wasteful expenditure on training of 
pilots and Delay In Commissioning of Jet Engine Shop etc. The Committee's 
rmdings In respect of these are dealt with in the succeeding paragraphs. 

2. The Committee note that indian Airlines contracted for purchase of 
19 Airbus A·310 aircraft In 1986 for delivery between June 1989 and 
March 1990 with an option to purchase 11 more aircraft. The Corporation 
received IS aircraft between 27th June, 1989 and 9th February, 19~ and 
put them into commercial operation as and when received. It exercised the 
option in June, 1989 for delivery of the 11 additional aircraft between 
December, 1990 and January, 1992. 

The Committee regret to note that Government permitted induction of 
such a large neet by IA In one single year merely on the presumption that 
the three year intervening period between 1986 and 1989 as sufficient for 
Induction. They are further distressed to find that Gover:nment did not 
properly assess, scrutinise and evaluate the project report submitted by IA 
insplte of the fact that It involved a major and important decision for 
introduction of a completely new type of aircraft viz. A·320. They did not 
10 into tbe details of the preparedness of IA for nying this kind of aircraft 
and simply relied OD the Corporation's assessment. Tbe Committee are 
constrained to observe that the Corporation in turn failed to operationalise 
the project on two crucial accounts viz. training of operational statY i.e. 
Pilots & engineers and setting up malntedance facilities. 

3. The Committee are dismayed to nnd that Government have not 
bothered to enquire from the Corporation as to why. It could nol 
operationalise the project of induction of A·310 neet and that there are no 
records available with Government to verify as to why this was not done. It 
is disquielening to note that Government expressed Its lnablllty to fix 
responsibility on officers of the Corporation by taking a stand that the Chief 
Executive and other high level functionaries of the period 1986·90 have left 
the organisation. The Committee also nnd that the representative of the 
Ministry on the IA Board also could not do much in operationalising or 
reviewing the progress of operalionalisation of the project for induction of 
A·320 aircraft. 
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4. The Committee also note that the Government suspended the 
operations of the entire fleet of Airbus (A·320) on 19.2.1990 following a 
fatal accident In February, 1990 involving one of the Airbus A·320 at 
Bangalore killing 92 persons on board. Following the accident, a technical 
Committee under the Chairmanship of Air Marshall S.S. Ramdas found 
that the IA management lacked the necessary infrastructure and training 
facilities for their operation coupled with lack of detailed planning & 
coordination and failure to systematically analyse the magnitude and 
compexlty of the prjuect envisaging Induction of large fleet of sophisticated 
aircraft. 

The Committee regret to note that Government did Dot permit 
resumption of A·320 services on one or the other plea despite a successful 
test flight of one A·320 aircraft In July, 1990 and subsequent evacuation of 
Indian nationals from the Gulf In September, 1990. The Corporatioll too, 
failed to lease any aircraft though It was well aware that even after a 
decision was taken for relnductlon of A·3l0 all the grounded aircraft could 
not be put Into operation simultaneously. The Committee are further 
perturbed to know the view of the Secretary, Civil Aviation that accidents 
provide a painful opportunity to make an appraisal of the shortcomings. 
They need hardly emphasise that all efforts should In fact be directed 
towards preventing accidents and not viewing them as opportunities for 
maklnK appraisals. The Committee, therefore, desire that Government 
should evolve a system of timely appraisal/reviews of the functioning of the 
undcrtakhlKs under their control so that precious lives and hUKe amounts In 
forelKIl exchanKe are not lost In avoidable accidents. 

S. The Committee are dismayed to flnd that thouKh Government and the 
Corporation accepted the Ramdas Committee Report and Implemented the 
recommendations contained therein, the Government or Corporation did 
not take any action Cor flxlnK of responsibilities for the lapses pointed out by 
the Ramdlls Committee. They are further displeased with the stand of the 
Government that it laid Kreater stress and were anxious to flnd amelloratlve 
ways of taklns corrective action for lapses rather than aoina In for punitive 
action. The Committee are oC the flrm view that had timely punitive 
measures been taken, the same would have had deflnitely a areat deterrent 
effect and such steps are absoultely necessary for better accountahllity. At 
this stage the Committee cannot but express their dlspl1!asure over this lapse 
and desire that In Cuture at least the Government should be more vlallant on 
this account. 

6. The Committee note that IA did not toke delivery of the remalnlna 
4 aircraft out oC the Oeet of 19 contracted In 1986, subsequent to the 
l1'0undlnK oC the entire fleet, Collowln, the crash oC one aircraft In 
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February, 1990. The Committee take a serious view of the fact that the 
Government faUed to take any action for complete two months on lA's 
formal request (March. 1990) for appointment of a Committee to conduct 
negotiations and discussion with Airbus Industries for delaying delivery of 
tbe remalnia four aircraft. It was only In May, 1990 that Government 
authorised the Corporation to take delivery and re-sell the 4 aircraft and 
lease the 14 alrcraft (grounded earlier) for a period of six months. 

The Committee are surprised to nnd that no time limit was prescribed by 
Government for the Committee appointed by the Corporation on resale! 
lease to submit its report or decide tbe course of action to be taken In a 
matter in which the Corporation was expected to take swift and speedy 
action. Equally appallinl is the fact tbat this committee look nine long 
months to deliberate over the issue of resalellease and all this time, the 
Ministry also did not nnd It necessary to call for any status reports from the 
Corporation, particularly when the prime objective of Government In 
authorising the Corporation to lease the aircraft was to minimise the cash 
loss being incurred on the grounded aircraft. What is more disappointing is 
that the Committee on lease/resale decided in August, 1990 that I.aslng 
option need not be pursued any further on the specious pica that otTers 
received (between US$ 2.0 to 3.5 lakh per aircraft per month) were below 
the asking rate of USS 4.75 lakhs per month per aircraft. It is all the more 
surprising that the Corporation Informed the Government of Its decision to 
this effect only in April, 1991 after a delay of more than eight months. The 
Committee find that in the ultimate analysis the Corporation landed itself in 
a Penny wise· Pound foolish' situation and lost an opportunity to recover 
even the cost of depreciation of the A·320 aircraft @ UStl.85 lakh per 
aircraft per month. 

7. The Committee are constrained to observe that the apathetic approach 
of the Corporation and the Ministry coupled with delay in arriving at 
decisions and reversal of decisions etc. at crucial times resulted in the loss of 
about Rs. 50 crores which could have been earned had the 14 aircraft been 
leased even for six months. The Government failed to fix responsibility for 
the loss in this respect also. The Committee desire that an inquiry be 
{onducted and the Committee may be apprised of the result of the enquiry 
and the action taken by Government in the maUer. 

8. The Committee are distressed to note that there was under utilisation 
(June 1989 to January, 1990) of the neet even prior to grounding of A·310 
In February, 1990. The Corporation could attain utOlsallon of only 5.7 
hours per aircraft against the planned utUisation of 7.7 hours per aircraft 
mainly on account of industrial unrest and resignation of pilots. The 
Corporation incurred a net revenue loss of Rs. 56.23 crores for the period 
July to December, 1990. 

Beslde!l, the enrclse of option by the Corporation for purchase of 12 
additional A·320 aircraft despite the under utilisation of the already 
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existing fleet and the subsequent staggering of their delivery schedule also 
resulted in cost escalation by about Rs. 53 crores. While the Committee take 
note or the agreement entered into by Government with ICPA revising the 
night duty time limitation enabling pilots to ny longer hours as a measure of 
Improving the capacity utilisation of the existing neet of A-320, tbey wish to 
stress that handling of the entire matter of under utilisation of neet as a 
result of IJ'ounding of A-320 by IA Board was very casual and left much to 
be desired. The Committee desire that Government review the Whole matter 
of under utilisation of neet not only in respect of A-320 aircraft but also 
other alrcrafts operated by the Corporation and take corrective measures to 
improve utilisation particularly in the light of the ever increaslnl stiff 
competition posed by private air taxi operators. Every errort must be made 
to remove general negative impression of the public by providing emcient 
services. They further desire Government to strictiy Implement the 
mandatory guidelines Issued recently In respect of operation on non-
economic routes by all airlines. The Committee would also like to be 
apprised of action taken by Government In this regard. 

9. The Committee's examination of the audit paragraph on payment of 
idle wages to fiylng crew has revealed the fact that the Corporation has not 
taken any steps till date to recover the interest free advances totamng 
Rs. M.ll lakh paid to pilots between June 1990 and November, 1991. The 
interest free advances were In lieu of fiying allowances. Surprisingly, these 
advances were in addition to the normally salary and allowances paid to 
pilots. 

The Committee are constrained to observe that the only explanation for 
the payment of advances was the hardship being faced by the pilots 
consequent to eroundlng of the neet of A-320 aircraft after the Bangalore 
crash. It is regrettable that the Corporation did not take any bond or 
undertaking from the pilots before these payments were made and the 
management failed to recover the advances despite clear direction from the 
Board that these amounts were to be treated as advances to be recovered In 
12 monthly Installments. 

10. The Committee fall to understand the rationale. for making the 
payment of advances to pilots even upto November, 1991 while It Is 
pertinent to mention here that the services of A-J20 aircraft were resumed 
about a year earlier. It Is Indeed disquieting to oMerved that the 
Corporation failed to discuss with the ICPA, the issue relating to recovery 
of the Interest free advances paid earlier, even at the time of signing an 
agreement with the Pilots In February, 1993 revising their Meal allowances 
etc. retrospectively from January, 1990. 

The Committee are displeased that despite being aware of the contentious 
payments made by the Corporation to the pilots, the Ministry have nol 
given any directions to IA towards Its recovery. The Committee also nole 



34 

tbat the issue or recovery or these advances is stlU pendlnl ftnal decision or 
the IA Board. The Committee, tbererore, desire tbat DO rurther time sbould 
be lost by Government In takinl stept to recover the advances from Pilots. 
They would also like to be apprised or the action taken In the matter at an 
early dale. 

11. The Committee Dote that Indian Airlines leased In an aircraft 
(TU-154) rrom Aeronol ror one year from May, 1989 to April, 1990. Tbey 
are dismayed to learn tbat the Corporation wrongly paid a penalty or 
Rs. 50.84 lakbs ror shortfall In utilisatioD or leased alrcnft In spite or clear 
contractual provision that It the Jessor failed to make available tbe aircraft 
for minimum utilisation of 180 bour. per montb no penalty I, pay.ble by 
the Corporation. Accordlnl to the Corporation, the under utUlsation wu 
due to tbe non-availability of the aircraft. Tbe total shortrall In utUl&atlon 
was 169.29 houn during tbe one year period. The Committee', examination 
revealed tbat the lessor bad disputed tbe venelly or the claim or the 
Corporation on the actual number or mahts cancelled due to rault of tbe 
lessor. It WIS II so admitted that the records were not properly maintained 
by the Corporation In this reaard which forced the Corporation to .rrlve at 
a neaotiated sattlment with the lessor, i.t. Ws. Aerotlot. It is' thus 
evident, that IA failed to enforce the contract with Aerotlot correctly. 

What is more disappointing is that the Corporation has failcd to fix 
responsibility on officcrs who were responsible for enforcing the contract 
correctly. The claim of the Corporation that in the light of the ultimate 
analysis of the negotiated scttlement arrived at with Ws. Acroflot it· 
stands to gain. is incomprehensible to thc Committce. The Committce arc 
deeply anguished that the Corporation failed to take any" action on the 
Ministry's dircctive for fixation of responsibilitics In the matter. They 
desire that Government should take suitable steps to initiate fixing of 
responsibility for non·enforcement of the lease agreement by the 
Corporation and probe into the reasons for not maintaining proper records 
by the Corporation in respect of this contract with Aeroflot. The 
Committee would like to be apprised of the action taken by Government 
thereon. 

12. The Committee find that Indian Airlines sent 152 pilots to Toulouse 
(France) in 1989·90 for training on A·320 Aircrafts acquired by it. Of 
these. 20 A·320 pilots have resigned after completion of training abroad. 
The Committee are shocked to find that no bond was obtained by the 
Corporation before sending them for training from all these pilots for 
serving the Corporation for a minimum period after completion of training. 
It is disquieting that though the first batch of pilots signed the bond and 
the subsequent ones led by the IePA resisted and did not sign the bond. It 
is pertinent to mention here that most of the pilots sent for training by IA 
had completed the initial bond period. The amount spent by the 
Corporation on training of pilots in France and India comes to about Rs. 
1.60 crores and Rs. 6.50 crores, respectively. 

The CommIttee are perturbed over the helplellDeu expressed by the 
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Corporation that the then existing rules of IA did not provide any recourse 
for rec:overy of the tOBt of training from the pilots on resignation. The 
Committee are of the view that timely adion should have been taken by the 
Corporation to intorporate netessary amendments In the rules. 

13. The Committee's examination of the provisions contained In the Air 
Corporation Rules, 1954 in respect of the conditions governing an 
employees's specialised training revealed that Rule 38 of the Air 
Corporation Rules, 1954 stipulates that an agreement has to be executed 
binding the employee to serve the Corporation for a specified minimum 
period before the commencement of the training or in the alternative refund 
to the Corporation sums paid by it towards the cost of training. The 
Committee, however, were given to understand to their utter disbelief that 
the Corporation is not enforcing the said provision as a mandatory 
requirement but It was rather left to the discretion of the Chairman of the 
Corporation. 

14. The Committee are constrained to observed that the Corporation did 
not even point out the lacuna in the rules framed by the Government. The 
Committee are given to understand that the rule which has 'now been 
modified was challenged by ICPA and that the matter Is pending for final 
settlement before the Supreme Court. The Committee would like to he 
apprised of the outcome of the tase. 

15. The Committee are deeply distressed to note that due to reluctance of 
pilots to sign a fresh bond for training and their subtle threats of 
disobcyance, Government buckled under the pressure tactics adopted by 
ICPA and sent them for training without insisting upon a fresh bond. In the 
Committee's view the lacuna in rules was the prime factor in giving a fillip 
to the exodus of more than 100 pilots from the Corporation to private air 
taxi operators. This resulted in under utilisation of Oeet and the 
Corporation is suffering a loss~of Rs. 94 crores per annum on this account 
alone. The Committee note with caution the steps Government are taking to 
check the exodus of pilots and other trained personnel from the 
Corporation. However. the Committee would like to urge upon the 
Government to strictly enforce the directive issued to Private Air Taxi 
operators on employment of personnel from the national air carriers viz. 
Air India, Indian Airlines etc. 

The Committee desire that Government s!'(luld take adequate steps to 
enron'e and strengthen the IA Service regulations as well as to prol'ide 
incelltivcsldisincenth'cs for ensuring better producth'ity/poor performam'e 
respectively of the IA personnel. 

16. The Committee observe that Government approved in 1984 a project 
of the Corporation for setting up a modlrn Jet Engine overhaul facility at 
New Delhi costing Rs. 14.95 crores including foreign exchange component of 
Rs. 4.57 crores. The Corporation awarded a turnkey contract in November 
1985 for commiSSioning of the project in three phases by May, 1988. The 
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Committee regret to note that the project was completed only in July, 1991 
after 8 delay· of over four years which contributed to the cost escalation of 
the project. Not only was the project delayed but an element of additional 
work of computerisation of the Test Centre involving a cost of Rs. 1.10 
crore was added which was not part of the original project. The Committee 
are of the opinion that much of the time and cost overrun could have been 
avoided had the project been conceived and monitored properly •. 

17. It is furthermore distressing to note that the Corporation have failed 
to Impose penalty of Rs. 1.6 crores on the revised cost of the project in spite 
of such provision existing in the agreement and a favourable legal opinloo 
obtained by the Corporation. What is more disappointing 19 that the 
Corporation issued a certiftcate of acceptance of the engine facUlty in 1990 
at the half way stage on a proposal of the contractor. It is further surprising 
that the certificate of acceptance was issued before rectincation of the 
discrepancies pointed out by the Corporation during a joint Inspection were 
carried out by the contractor. The Contractor failed to carry out the 
rectification of discrepancies and replacement of equipment even upto July 
1992. The Committee are displeased to note that the Corporation aIso"failed 
to fix responsibility in this case too. The Committee desire that Government 
should take steps to fix responsibility for issue of acceptance certificate to 
contractor before rectification of discrepancies and for failure of the 
Corporation to get the revised costs and additional work approved from the 
competent authority. They also desire that the facility should be got 
completed in all respects without further loss of time. They would like to be 
informed of the action taken by Government in this regard. 

18. The Committee are constrained to observe that the "Engine shop Is 
running at about 15 percent of its capacity. 1;'he Committee desire that the 
working of the engine ~hop should be toned up urgently with view to 
improve the capacity utlllsation. They would like to be apprised of the steps 
taken by Government In this direction within three months of the 
presentation of this Report. 

19. The Committee note that air traffic estimates are under review by a 
Committee appointed by Government which was expected to submit Its 
report by the end of December, 1993. The Committee desire that 
Government should expeditiously process the report submitted to it and 
apprise the Committee of its findings as well as the action taken thereon. 

20. The Committee also note that the Air Corporations Act, 1953 has 
recently been repealed by Parliament. The Committee expect that with the 
appointment of a full time Managing Director in the Indian Airlines and the 
constitution of a joint Board for Indian Airlines and Air India, the 
performance of the undertaking would register an all around improvement 
over the situation as existing now. The Committee take a serious note of the 
mountinl losses being incurred by the Corporation which are likely to he In 
the region of over Rs. 250 crores as at the end of the current financial year. 
In the Committee's view, the health of the Corporation caUs for a thorough 
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review and urgent steps on the part ,of Government for its revival and to 
bring It back on rails to enable It to face tbe tougb and cut tbroat 
competition posed by private Air Taxi Operators CATOs) as a sequel to the 
repeal of tbe Air Corporations Act. Tbe Committee would like to be 
apprised of tbe result of the review and the action taken thereon. 

21. As a result of the examination of the subject, the Committee are 
constrained to find various lapses in the functioning of Indian AirUnes, 
which have been pointed out in the preceding paragraphs. They desire that 
Individual orficers responsible for these lapses should be Identified and 
appropriate action be taken against them. 

NEW DELHI; 
April 28, 1994 

Vaisakha 8, 1916 (Saka) 

VILAS MUTfEMW AR, 
Chairman, 

Committee on Public Undertakings. 
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